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Shri Abid All: That was not parti-
cularly cemcerning this. It was of a
muscellaneous nature Qur practice is
that muscellaneous notifications are
accumulated and plsced when others
are aleo placed If hon. Members
desire that these miscellaneeys noti-
fications should also be placed early
1 will do 1t

Mr. Speaker: I will suggest to the
hon Minister that m all cases where
notifications have to be placed on the
Table of the House, they may be
placed on the Table a week after their
1ssue if the House 1S m session so that
hon Members may have an oppor-
tunity of seemng them

pE——————

1125 hrs.

MOTION RE- EIGHTH REPORT OF
UPSC—contd.

Mr. Speaker: The House will now
take up further: consideration of the
following motion moved by Shr1 Datar
en the 7th May, 1959, namely.

“That this House takes note of
the Eighth Report of the Uron
Public Service Commuassion, laid
on the Table of the Lok Sabha on
the 24th November, 1958 "

The time allowed 1s 4 hours and the
time taken already i1s 8 mmutes and
the balance of tinre left 1s 3 hours and
52 minutes Shr: Datar

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
yesterday I made & reference to cer-
tain pomnts I would rather leave the
other ponts to hon Members to con-
sider and debate upon.

Mr. Speaker: The hon Mimster will
please resume his seat.
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el RE: PREACH OF PRIVILEGE
~gontd.

Mr. Speaker: Hin Members may be
aware that the other day Shri Anthony
came to me post-haste nmde the
Chamber and wanted an opportunity
to raise a privilege motion He said
that Shnri1 Joachma Alva 1s reperted to
have said—in the Tymes of Indwe—that
Shr1 Anthony's motion for the inclu-
sion of Enghish was mspired by some
foreigners and so on Shm Joachim
Alva 1mmediately got up and said that
1t Was not what he said and that he
sppke something else After that I
thought there was nothing more to be
done and that it need not be pursued

Some hon Members suggested that
there was a report in the Press and as
aganst 1t the hon Member has now
made a statement in the House I
aljways prefer the statement of hon.
Members of this House to what &p-
pears in the newspaper Therefore, I
thought 1t was not necessary to pur-
sye the matter at all

But Shri Anthony came to me and
agid that I must ask the Times of India
as to why they have reported like
tpat and so on I thought of asking
them independently of this In the
case of such statements the veracity
of any hon Member who has made a
statement should not depend upon the
veracity or otherwise of the Press cor-
respondent Hon Members must
themselves give respect to one another
and to Parhament as a whole There
1s N0 meanng 1n trying to pursue this
matter However, I will get the expla-
nation from the Times of Indw corres-
pondent But I do not want to make
tpas question dependent upon that and
so I refuse to gwe any consent to
moving this motion

All the same I will ask the Times of
Jedia correspondent for an explana-
tson as to why he did report like that.
put I would certainly accept the state-
ments of hon. Membesrs of this House
ut Dreference to anything appearing
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in the Press as their statements. I
would like hon. Members to respect
<me another. -

Dr. Ram Subhag Singh (Sasaram):
“That should be enough; the reporter
need not be asked.

Shri Joachim Alva (Kanara): Let
-me express {0 you my gratitude for
this. I may state for your information
that there were half a dozen Members
-of Parliament of various parties at
that particular meeting headed by our
wveteran' Member Dr. Aney; and all of
them said that I did not make that
statement.

Mr. Speaker: Dr. Aney himself told
me that he was present or presiding
and that Shr1 Joachim Alva did not
make that statement.

Dr. Ram Snbhag Singh: Therefore,
-we need not ask the Press correspond-
-nt why he reported like that.

Mr. Spesker: If the House does not
want me to ask the Press why 1t was
reported like that I will drop it
(Interruptions).

Shri Ansar Harvanl (Fatehpur): The
«chapter should be closed

Shri Narasimhan (Krishnagir):
“That won't be fair (Interruptions).

Mr. Speaker: Let me consider my-
self.

Shri C. K. Bhattacharyya (West
Dinajpur): 1 have one submission to
make. Before Shr1 Anthony brought
this thing to your notice, I feel, he
should have written to Shri Alva and
had 1t clarified. If that 1s done
amongst ourselves, matters will become
smooth and easy, and the relationship
between hon. Members will remam
cordial.

Shrl Kamalnayan Bajaj (Wardha): If
that convention 1s established, i1t would
be very good.

Mr. Speaker: As a matter of fact,

that is the procedure I adopt. As soon
as a responsible Member of Parlia-
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ment complaing that another respon-
sible Member of Parliament has made
a statement agminst him, I ask the
other hon. Member also to state what
happened and then try to convince
both of them. .

But, a different procedure was
adopted by Shri Anthony. Even then
I would have waited and asked Shri
Joachim Alva to tell me what hap-
pened exactly. But Shmn Joachim
Alva saved me all the trouble. He got
up himself and made a statement here
as to what happened. So, it is not
necessary to pursue the matter so far
as this case is concerned. In future
I will take the course which I have
been taking all along.

11.30 Ars.

MOTION RE: EIGHTH REPORT OF.
U.P.8.C.—contd

Shri Datar: Mr. Speaker, the other
day, while initiating the debate on the
latest report of the UPS.C, I pointed
out how their work was increasing,
and mn particular I made reference to
the fact that during the year under
report there was not a single case 1
respect of which we had departed from
the advice of the UPS.C

There are two other matters which
have been mentioned in this report
and to which I should like to make a
reference You are aware that in the
report on an earlhier occasion, the
UPS.C. had complamned that the
standards especially so far as the
gencral attainment and knowledge of
the students were concerned, were fast
going down and therefore it was a
matter which ought to be considered
at all levels I also pointed out that
this was a matter which should be
taken mto full account by the Univer-
sities and the Inter-University Board.
We find that this time also, :n this
report, the same complaimnt has been
reiterated. They have said at page 4,
item (3), that “the remarks of the
‘Examiners on the performance of
«candidates in the written examinations



